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IUS! hn. 

PUBLIC ACCOUNTS COMMITrEE 
THIRTY-FIRsT REPORT 

8hri Barman (Cooch-Behar-Reserv-
ed--Sch. castes): Sir, I beg to pre-
sent the Thirty-First Report of the 
Public Accounts Committee (1960-61) 
on the Appropriation Accounts (~ 
& Telegraphs) 1958-59 and Audit Re-
port 1960. 

12.06 hn. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

PREvALENCE OF SLAVERY IX N.E.F.A. 
Shri Vajpayee (Balrampur): Sir, 

under Rule 197, I beg to call the atten-
tion of the Prime Minister to the fol-
lowing matter of urgent public impor-
tance and I requm that he may make 
a statement thereon:-

"The .. eported prevalence of 
slavery in the North-East Frontier 
Agency." 

The Deputy Minister of Enemal 
Affairs (Shrimatl Lakshmi Menon): 
Sir, it is a two-page statement. Would 
you like me to place it on tke Table 
of the House? 

Mr. Speaker: All right. The state-
ment will be placed on the Table of 
the House. Hon. Members will look 
into it leisurely. 

But I have always said that while 
placing a long statement on the Table 
of the House a small sununary of it 
in a few lines may be gjven out orally 
or read out from the statement itself. 
Is there slavery at all? 

Shrimati Laksluni Menon: Yes Sir. 

Mr. Speaker: Very well. There is 
slavery. The other details will be 
there in the statement. 

Shri Braj Raj Singh (Firozabad): 
What steps do Government propose to 

Matter of Urgent PubUc 
Importance 

take now to abolish this sort of 
vary1 

sla-

Mr. Speaker: When it ha.s been 
admitted that slavery is there, bon. 
Members will kindly 'read the state-
ment before putting other questions. 

Shri B. Das Gupta (Purulia): It may 
be circulated to Members. Sometimes, 
Sir, the statements placed on the 
Table are net cirCUlated. 

Mr. Speaker: Any hon. Member can 
get a copy in the Notice Office. 

STATEMENT 

Slavery in the NEFA is a heritage 
from the past when inter-village and 
inter-tribal feuds were very common. 
People became slaves for a number of 
reasons. They were captured in war; 
they were purehased; they were used 
to repay a ~bt. Many were born 
slaves. Sometimes a man became a 
slave because he had committed a 
serious offence against the community 
and could not afi'ord the fine demand-
ed. 

2. The slaves are, however, by and 
large, treated as members of tlll.e house-
hold lind are themselves quite often 
unwilling to leave tke shelter and 
security of thei.. masters to lead an 
independent life. In many homes, 
they come to be accepted as m.embera 
of the family after a period of years. 
The owner provides them with food.. 
clothing and shelter. He arranges 
their marriage. In some areas, a 
slave i. allowed to keep a pa.-t of the 
earning"$. 

3. The Government of India is a 
contracting party to the Slavery Con-
vention of 1926. Its provisions were 
applied to NEFA in 1938. It was 
agreed that positive steps should be 
taken as soon as possible to bring 
about progressively the disappearance 
of slavery in every form. Our Con-
stitution does not pennit slavery. 
Government have been exerting all 
efforts to eradicate this evil. Where 




